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Heard | earned counsel for the parties.

Leave granted.

Though the /case was pl aced under the heading "l nconplete After Notice
Matters", but both the parties agreed that the matter should be taken up and finally
di sposed of.

It appears that the District Consuner Disputes Redressal Forum (for
short, ‘District Forum) directed the respondent to allot an alternative plot and to
refund the bal ance anbunt to the appellants and pursuant to the said order, the plot
was al | ot ed and possession thereof was made over to the appellants and the anount
was refunded. It appears that, in the neantinme, an appeal was filed before the State
Consuner Di sputes Redressal Conmmission (for short, “State Comr ssion’)
chal | engi ng the order of the District Forum which sets aside the order passed by the
District Forumwi thout taking into consideration the fact that the order of
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the District Forum had been al ready inplenmented. The said order has been
confirmed by the National Consumer Disputes Redressal Conmission (for short,
‘National Conmission’). Hence, this appeal by special leave.

In our view, the State Conmi ssion was not justified in reversing the order
passed by the District Forum especially when allotrment had been al ready nade and
possessi on was delivered to the appellants.

Accordingly, the civil appeal is allowed, inmpugned orders passed by the
Nat i onal Comm ssion and the State Conmi ssion are set aside and the order passed by
the District Forumis restored.




